IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD.
' * ® #

0.A, 572/90 Dt., of Decision : 95.12,93

N. Srinivas e o Applicant.

s

1. Thea Chief Gensral Mana ér,
Talecommunications, A.P.Circle,
Hydq;abad.

2, The Telecom District Enginegr,
Dapar tment of Telacommunications,
Karimnagar District,

Karimnagap - 505 002.

J. The Sub=~Divisional Officer,
Telephones, Karimnagar Sub-Division,
Department of Telecommunications, _
Karimnagar « 505 002, + « Respondents,

Counssl for the Applicant .

Mr. P. Naygen Rao

Counsel for the Respondents

Mr. N.V. Ramana,
Addl. CGSC.

CORAM:

THE HON'BLE SHRI A.B, GORTHI : MEMBER (ADMN.)

THE HON'BLE SHRI T,CHANDRASEKHARA REDDY : MEMBER (JuoL.)
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0. A, 572/90 Dt. of Decision : 15.12.93
ORDER

| As per Hon'ble Shri A.B. Gorthi, Member (Admn.,)

The gpplicant Was initially.engagad as a
Casual Mazdoor under fhe sDa, Telephanesgﬁgarim Nagar
Subh Division on 1.7.1988. He worked continuously
pill 31.i8289 yhen yithout aﬁy prior notice he was

dis-engaged. Aggrieved by the sams he has piled the

4

4
Al Lsa_ o
application ae—eacﬁttm reinstated Bkm 55 & Casual

N
[
Mazdoor and to considergs for other conssquential
A &
benefits such as grant of temparary status and

subsequent ragularisation, in agcordance with the

judgement of the Supreme Court in AIR 1987 5C 2342.

2. The rgspondents, Por the r easons bast known
té them, have no? chosen to file a.repiy affidayit.
Uhén this application came up for admissioq,an interim
order was passed on 18.7.90 directing the respondents
to re-engage the applicant as a Casual:Mazdmor in

preference to out siders and Juniors to him.

by

3. ‘ We ars nou inFarmedﬁMr. P. Nayesn Raop
learned counssl for ths applicant(that/in compliance
with our interim crdeg the respondents have re-engaged
the applicant and that the aﬁplicant is corntinuing

_ L
to work as a Casual Mezdoor syen as on today.ef—ceurss,

0.3
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4. In vieu of the above submission by the

leerned counsel fPor the applicant ye disposs of
this epplication with the following directions

to the pespondents,

1. The applicant shall be allowsd to continue

- as a Casu2l Mazdoor &nd if his retresnchment

do st A
becomes necessary,Qj#ibe dane in accordance

I\J.-‘-U-lﬂn——r M -
with the&rules ga the principle of last

. /
come First go.

2, The respondents shall consider thse cagg
of the applicant for gré&nt of temporary
stetus and regularisation, in acgcordance

with the relayant scheme.

No order ss to costs.

b

MEMBER (ADHMN.)

ro-
(T. CHANDRASEKHARA RZDDY)
MEMBER (JupL.)

Dated : The 15th December 93,
s p r Dy L ] 7\.\-‘

{Dictated in Open Court).
Regiatrar(luj W
Copy to:e ™

The Chief General Manager, Telscemmunlcatlons, A.F.Circle
Hyderabad.,.

¢ Telecom District Engineer, Department of Telecommunic
ns, Karimnagar District, Karimnagar=002.

Sub Divisional OPficer, Telsphones, Karimnagar Sub-Di
n, Departmant of Telecommunications, Karimnagar-302.
copy to 5ri, P,Naveen Rae, advocate, Advocates associ
s High Court Building, Hyd.

py to Sri. N,V.,Ramana, Addl. CGSC, CAT, Hyd.
to tLibrary, CAT, Hyd.

COpY.



R ops Y

' T hi’
YPED BY / . COMPARED BY %,
o ,,fb\\‘/. . N
CHECKEL 3Y ‘ APPROVED By

~ ' ) h;

I THE CENTRAL 2DMINTSTRATT VE TRIBUNAL
HYDERABAD BENCH 3 HYDERABAD

3
o
[
o

" HON'BLE f\ﬁ_é,a"ﬂ'TgTICE V.NEELADRT EAQ
{ VICE-CHATI EMAN
THE HON'BLL MR .AeBeGORTHT s MEMEER (2 )
AND
THE HON'BLE MR.TLCHANDRASEKHAR REDDY
- : MEMBER(J)
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